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KOGTA CONSTRUCTION CO 
Village Raila 
Distt Bhilwara (Rajathan) 

Appellant 

Vs.  
COMMISSIONER OF CGST & CENTRAL 
EXCISE-UDAIPUR 

Respondent 

 
 

Appearance: 
Present for the Appellant : None   
Present for the Respondent: Shri  Harsh Vardhan, Authorised Representative 
 
CORAM:  
HON'BLE Ms.BINU TAMTA, MEMBER (JUDICIAL) 
HON'BLE Ms.HEMAMBIKA R. PRIYA, MEMBER(TECHNICAL) 

Date of Hearing /Decision : 29/01/2024 

FINAL    ORDER No.   50157  /2024 

BINU TAMTA 

Learned Authorised Representative for the Revenue has 

informed that the matter has been settled under the   Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019.   

Accordingly, present appeal stands dismissed as withdrawn. 

(BINU TAMTA) 

MEMBER (JUDICIAL) 
 

 

(HEMAMBIKA R. PRIYA) 

MEMBER(TECHNICAL) 
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